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ORDER

CP 512/ LLP 43lNCLT/MB/MAH/ 2017

1. Learned Representatives of both sides are present. For Interim Injunction

Counsel of the RespondenvPetitioner are heard.

2 Although on the last occasion i.e. on 15.11.2017 the Respondent was granted

time to flle reply on or before 29.11.2017, stated that due to change of Counsel

reply could not be filed. One of the Respondents, No.6 is filing reply on or

before 08.01.2018, copy to be served on the other side, i.e. the Petitioner. On

hearing for some time and considering the nature of the Interim Injunction,

this Bench is of the view that it is proper to give a short time to the Respondent

to file a reply and after considering the reply of the Respondents the question

of Interim Injunction shall be decided.

The Respondents are directed to Rle their reply on or before 08.01.2018, copy

to be served upon the Petitioner. If deemed fit, a Rejoinder to be flled on

15.01.2018.

To hear the Interim Injunction Order, the matter is listed on 18.01.2018 at
2,30 pm.
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